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(c) It was indicated in the Government
order that exceptions will be allowed
only in the case of Defence personnel
on their appointment to Defence  Pro-
duction Undertakings only. It was sub-
sequentiy decided that crders regarding
exercise of option will not apply to the
officers of the Industrial Management
Pool in view of the fact that they were
recruited to serve in the Public Enter-
prises.

tPLANNING ORGANISATION FOR  SOUTH
East Recion or INpIA
702, SHRI PRANAB KUMAR
MOKHER]JEE :

SHRI KALYAN ROY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : (a) whether
Planning Commission has decided to set
up a planning organisation for the South
East Region of India;

(b) if so, which States will comprise
such regioaal body;

(c) what shall be the functions and
duties of the body; and

(d) whether any other regional planning
organisation is going to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
A decision to set up such an organisation
has been taken by Government.

(b} The State Government of Bihar,
Madhya Pradesh, Orissa and West Bengal
are represented on this Organisation.

(c) The terms of reference of this
Planning Organisation are as follows:-—

(1) to prepare a Regional (Spatial)
Devclopment Plan for the South East
Resource Region (comprising the dis-
tricts of Palamau, Hazaribagh, Dhan-
bad, Ranchi and Singhbhum in Bihar;
the districts of Sindhri, Shahdol,
Surguja, Raigarh, Bilaspur, Balaghat,
Durg, Raipur and Bastar in Madhya
Pradesh ; the dstricts of Sundargarh,

Keonjhar, Mayurbhaj, Sambalpur,
Bolangir, Dhankanal, Kalahandi,
Koraput and Khandmals in Orissa

and the districts of Purulia, Bankura

tTrantferred from the 27th November,
1969.
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and Asansol Sub-division of the Burdwan
district in West Bengal), in collabora-
tion with Gentral and State Agencies
concerned with the development of
this region, and to undertake such
surveys, studies investigations, etc., as
may be considered necessary.

(2) to co-ordinate the developments
taking place in the different sectors in
the South East Resource Region with
a view to maximising the benefits
derived from such developments.

(3) to guide the various agencies in
the implementation of the Regional
Plan in the different sectors and in the
different areas of the Region.

(4) to evaluate the progressive bene-
fits arising from the planned develop-
ment of the Region ; and

(5) to undertake a review of the Re-
gional Development Plan from time
to time with a view to making modi-
fications, where necessary to meet the
changing needs and circumstances.

(d) Not at present.

12 NooN
CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC

IMPORTANCE

SATYAGRAHA AND FAST BY SHRI Ajovy
MukHERJEE, CrIEF MINISTER OF WEST
BeNGAL

SHRI A. P. CHATTERJEE (West
Bengal) : Sir, T rise on a point of order.
I am quite convinced that being a dis-
tinguished jurist you will appreciate my
point of order.

MR. CHAIRMAN : What is the law
violated ?

SHRI A. P. CHATTERJEE The
procedure of the House and the Consti-
tution is being violated.

I am drawing your attention first of
all to articles 246, 249 and 250 of the
Constitution as well as article 73 of the
Constitution and then I will come to the
rules of procedure of this House. As far
as article 246 is concerned it says that
Parliament will have the power to make
laws only with regard to matters in its
own List, List 1 and also matters in the
Concurrent List. Article 249 clearly says
that if Parliament has to legislate with
regard to any matter in the State Lisc
then a certain Resolurion is necessary in
the Council of States and that Resolution
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has to be backed by a certain quantitative
majority in the louse. It is said that
the Resolution has to be supported by
not less than two thirds of the members
present and votiny and only if such a
Resolution is passe 1 the Council of States
or Parliament can legislate with reference
to any matter i1 the States List.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : But there is no legislation
involved here.

SHRI A. P. CHHATTERJEE : Let me
place my case. Again  article 250
says that Parliamei t has power to legislate
with regard to ary matter in the State
List if there is an emergency. Now, Sir,
it has been put to 11c that this has nothmg
to do with legislition.

SHRI SUNDAR SINGH BHANDARI :
This is a calling ittention notice.

SHRI A. P. CHATTERJEE : What I
am saying s this. If the Parliament
has no power to 1:gislate with regard to
any 1:»m and und«r article 73 the Indian
Goverament also has no executive authority
with regard to th t matter in respect of
which Parliament I as no power tc legislate
then this discussicn in this House will
be completely inan: and completely mean-
ingless because if v e discuss a matter over
which we cannot reach out our hands
either by executiv: action or by legisla-
tive action then that discussion is utterly
meaningless and a waste of time of
the House. Therefore if we discuss this
calling attention motion which relates
to a Statr matter namely the question
of law and order, then it is liable to be
treated with silent contempt by the West
Bengal Governme t and the West Bengal
Legislature.

SHRI A. G. KUILKARNI (Maharash-

tra) : Sir, I am on a point of order.

MR. CHAIRM N : You cannot raise
a point of order on a point of order,

Let him finish.

S THAREN (IFT 93T) @ G5
ATE ATET FT AYA TS fHAT o7 |

st gwrafg ¢ R e T am

ot VAAEW : 6 GIFE ATF
AET F G ST ATH ATS g ™ |
qIT 9N AW CITT AE ATEX Gw |
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Wt ogunfy cTF R F AT 1
T TE |

st T ¢ osnT waw Hfsw
& T F1E TF 9igeE ATH ATST 9T F3T
g, AR AT T AT qigE AT ATET
g I | qfFT YA FF AT IAST
w9 fFar

st garafa : 9@ wiw A fEan
9T | UF @R arg fomn | ownw ds
st | owA g e

st TSRITEY ;o oog 2f@d o seHy
Fgar & fF ama a1 gewR afeds

FGU, 1 FT7 F7 G FEHr g )

How can he say this ? He should talk
sense.

Please sit down.
you please finish,

MR. CHAIRMAN :
Now, Mr. Chatterjee,

1 VAW ;AT GAT IR
FAT gl A1 7

st warafy © & @gr gar § 1 oeng
T3 A |
(Interrupition)
H VATTCAN : FEC AT A GL-
FL HOT AGAT I § AT FEC AMA FY

"ER NG ag v g A FFE Ay g 7

SHRI A. P. CHATTERJEE : There-
fore, Sir, should we allow ourselves,
should we allow the Rajya Sabha to be
reduced to that position in which our
discussion will be treated in that light
by the West Bengal Government ?

(Interruptions)
MR. CHAIRMAN : Have you finished ?

SHRI A. P. CHATTERJEE : I also want
to refer to rule 147. Why am I not
being allowed ? I am referring to the
Constitution and also to the rules of
procedure. T am not talking about any-
thing else. Now Rule 47 (2)(viii) also
clearly says that the House shall not deal
with a matter which is not primarily
the concern of the Government of India.
Certainly it follows from the articles of
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[Shri A. P, Chatterjee]
the Constitution and the provisions of
this Rule that we cannot discuss this.
I want that you should consider this
question which indirectly raises the ques-
tion of the so-called prevailing violence,
lawlessness and insecurity in the State.
Of course this is the stalking-horse under
which these things will be discussed in
this House by certain interested persons.
Should be allow this House to discuss this
question and allow this House to we re-
duced to that position ? I am asking your
ruling on this point.

SHRI A. G. KULKARNI : But you
took part in the discussion on the Ahmeda-
bad riots. How did you do that ?

St UwAREe ;. AfiE, T/ e
AT qiEe arh mex g o

MR. CHAIRMAN : Let me give my

ruling.

I rule this point out of order. When I
admitted the motion I had in mind articles
246, 250 and other provisions of the
Constitution. I had also in mind Rule 47.
This is a matter of urgent public impor-
tance and therefore we shall proceed
with it,

SHRI1 K. P. SUBRAMANIA MENON:
(Kerala) : Sir, I am on a point of order.

MR. CHAIRMAN : No, no. Mr. Kul-
karni.

=Y IO : 9gT gAY GEw
AT ATET T o )
diez % A g7 | §

SHRI A. G. KULKARNI : Sir, I beg

to call the attention...

MR. CHAIRMAN : You please sit
down ; he has raised a point of order,

st UFAREw : § g qEF TGl q
@ g & @ sod g fem A% famw
fraw sma &

st samfa : 7 98 1 e e

St AT : gATT AT A
AT I8 ¢ T oo uw sgawdr agr &
fF sz F1E @ag &1 wowfaa @
Yz qE ATET T FX, qE A I
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® Y, 39 7 F A e a6
AET I FXH AF AG awar | T
AT a7 wferm & fr A8 ? a9 e
wfar a F, g w1 g

ot awmfa ¢ sser, @ F T
AT T JET |

st TFAT ¢ F Fg AR F
fF = ==t 7 a8l R uF Ted 9T
fSa®t greq & SydfeT ¥ et Ay
Tfed | IR T fF s AEst &
ITAT FT G A TAAHE TqfeAT FT
®| g @ amed # A e g7
FAT AR FY TAAHE AT A@SAT AT g 7
witfg &g fordy g, som  wEsl #
TEATEH 9% TF9 § SOl a9 # &9
faars 2 1 zafed ag &gar a@d g |
39 SrErfen # sg fawma F, FifE aTd
F AT, dMA FT AR, JS FA-
frewm & fv sofa &g & == fawm €n
T8 T e | wifq SR eqmedt /vy
I i

SHRI K. P. SUBRAMANIA MENON :

Sir, I have a point of order.

MR. CHAIRMAN : No, no. Why are
you taking up the time unnecessarily ?

SHRI K. P. SUBRAMANIA MENON :
Sir, I am on a point of order.

MR. CHAIRMAN : All right.
is your point of order ?

What

SHRI K. P. SUBRAMANIA MENON :
The point is, Mr. Ajoy Mukherjee, the
Chief Minister of West Bengal before going
on fast has said that his fast is to protest
against the law and order situtation in
West Bengal and. ..

MR. CHAIRMAN : That is all right.
But what is the law which is being violated ?

SHRI K. P. SUBRAMANIA MENON *
This calling attention arises out of the
fast of Mr. Mukherjee and the law and
order situation in West Bengal is a purely
State subject. We cannot therefore discuss
this matter here. It is very very wrong
that...
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MR. CHAIRMAN : I rule your point
out of order. M. Kulkarni.

SHRI A. G. KUJLKARNI : Sir, I beg
to call the attention of the Minister of
Home Affairs to he satyagraha and fast
undertaken by Shri Ajoy Mukherjee, Chief
Minister of West Bengal, along with a
number of other p rsons to focus attention
on the prevailing violence, lawlessness
and insecurity in .he State.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CH: VAN) : Mr. Chairman,
Sir, Government iave seen Press reports
regarding the satyigraha, commenced yes-
terday, by the liangla Congress, under
the leadership of the Chief Minister of
West Bengal, Skri Ajoy Mukherjee ‘o
focus public atte ition on the prevailing
conditions of lawvlessness and insecurity
in West Bengal. A detailed report from
the State Goverrment is awaited. The
step taken by the Chief Minister is indi-
cative of this deep concern over the deteri-
orating law and order situation in the
State.

SHRI A. P. C.IATTERJEE : Why do
you express you- opinion ?

MR. CHAIRM AN
make the statemcat.

SHRI Y. B. ¢.HAVAN : The Prime
Minister had inv ted him for a discussion
in the matter. Naturally, when the Chief
Minister met the Prime Minister the other
day, the Prime Nlinister shared the Chief
Minister’s conceri. The Chief Minister

Please let him

did apprise the Prime Minister of his \

resolve to undeitake the fast to rouse
the conscience of the people and to deter
those responsible for lawlessness, to what-
ever sections they may belong. The Chief
Minister hoped that the fast undertaken
by him and such .. large number of !persons
would focus public attention on this
question and hilp to create the right
atmosphere.

As I was comiig I got a message from
West Bengal coafirming that about gr
persons of the Bingla Congress, including
5 ladies, headed by Shri Ajoy Mukherjee,
Chief Minister, West Bengal, and the
President, Bangl. Congress, began their
fast on 1-12-69 11 the Curzon Park, Cal-
cutta, A simila- fasting is reported to
have been undertaken in a number of
other centres in the State. We have no
detailed informa ion about the number of
such centres were fasting is actually
being undertake: or aboul the number
of people fasting. In Calcutta seven
Congress suppo-ters. headed by Shri
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Amrit Lal, have also resorted to a sym-
pathetic fasting at the Grand Statue,
Park Street. Two other persons have
resorted to sympathetic fasting in the
Narendradev Road, Calcutta,

At about mid-day on the 1st December
some demonstrators tried to create dis-
orders near the pandal erected at Curzon
Park, Calcutta. But they were thrown
back by the police and a protective cordon
was placed all round the pandal. No
incident has so far been reported from
any of the other centres. Police arrange-
ment is continuing.

MR. CHAIRMAN Mr. Krishan
Kant.
SHRI A. G. KULKARNI Sir, I

have to ask for a clariiication.
MR. CHAIRMAN : All right.

SHRI A. G. KULKARNI : This is the
procedure.

SHRI A. P. CHATTER]JEE : No speechi-
fication.

SHRI KRISHAN KANT (Haryana) :
Today, because it relates to you.

MR. CHAIRMAN : Now, please put
your question.

SHRI A. G. KULKARNI : Sir, at the
outset I agree with the Home Minister
that the situation in West Bengal is very
grave, serious. ..

SHRI A. P. CHATTERJEE : That he
has not said.

o
SHRI A. G. KULKARNI : Is he an
interpreter ?  Please keep quiet. Let
me go on with my clarification...
(Interruption by Shri A. P. Chatterjee) You
cannot go on in your own manner.

SHRI A. P. CHATTERJEE You
cannot hold the whole House to ransom.

SHRI A. G. KULKARNI : You cannot

plead their case. We are all equals
here. ..
MR. CHAIRMAN : Mr. Kulkarni,

please proceed.

SHRI A. G. KULKARNI : I wanted
to state that Mr. Ajoy Mookherjee, during
his interview with the press people two
days back, has himself stated that con-
ditions of lawlessness and insecurity are
there in West Bengal. He has himself
stated this before the Press Club here.
Already the sympathies of the entire
cguntry go with Mr. Ajoy Mukherjee
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[Shri A, G. Kulkarni] | SHRIK.P. SUBRAMANIA MENON :
because he is the Chief Minister... | How does he know this ?
(Interruption by Shri K. P..Subraman"a Menlon) | SHRI A. G. KULKARNI : There 1s a
You may not sympathise. Communists | certain press in this country which is still
cannot sympathise with persons having l democratic. It does not come under
nationalistic approach... your category. So, Sir, I want to know
MR. CHAIRMAN : Mr. Kulkarni, | Whether the Home Minister knows that
ut your question. the recruitment to the police force will
puty 4 be made out of the volunteer corps called,
SHRI A. G. KULKARNI : Why are | the Jyoti Sena. Apart from this, may
you telling me ? They are obstructing. | I also know whether it is a fact that the
. . i entire approach of the G. P. (M) is with
bl\;[R't G%ﬁliM?hj}n : They will not an eye on the future elections and that
obstruct. case g ) is why they are finishing all their partners .
SHRI A. G. KULKARNI : The entire | in the United Front Government, whether
national-minded people of this country | itisthe G.P. 1., the S.S. P, the P.S. P.,
will sympathise with Mr. Ajoy Mukherjee | the Forward Block or others ? It is sig-
because here is a man who is following | nificant, Sir, because particularly in the

our Adhyatmik tradition... collicry areas the G.P.(M) have let loose
) areign of terror, as has been rightly pointed
(Interruptions) out, by another hon’ble colleague, Mr.
MR. CHAIRMAN : Please do not | Rajnarain...
interrupt. MR. CHAIRMAN : All right.

SHRI A. P. CHATTERJEE : Interrup- SHRI A. P. CHATTERJEE : He 1s
tions are always parliamentary. slandering.

SHRI A. G. KULKARNI : M. HAIR -~ Ef
Chairman, I wanted to say that the con- clalt'/i[fli{cmati((:)n.é MAN @ Please ask for

ditions obtaining in West Bengal have
already been discussed in this House on SHR1A. G. KULKARNI : I am coming
a previous occasion. ]I a;n not gi)ing 10 | to that...

reiterate it. As a clarification want

to ask whether the Home Minister has MR. CHAIRMAN
found out that out of the so-called excess now.

Jand distributed, 80 per cent. has been SHRI A. G. KULKARNI : May I
allotted to the C. P. (M), not Mr. Bhupesh know, Sir, whether the Central Govern-
Gupta’s party, or their sympathisers. ment have prppcrly undcrstqod the con-
May I know if this is a fact ? May I | sequences of this sert of insecurity unleashed
further know whether the Home Minister | in West Bengal. Sir, Patience alone will
has calculated the gravest consequences | not help us...

of the policy decided by Shri Jyoti Basu ? . .

Here Pi’s a?mther arrogant man, Mr. MR. CHAIRMAN : All right.

Jyoti Basu, who has stated that the recruit- SHRIA.G.KULKARNI : I am coming
ment to the police force will be made | o that.

from the Volunteer Corps. MR. CHAIRMAN : But when will you

SHRI A. P. CHATTERJEE : Oa a | come? Will you take the whole day?
point of order, Sir. A Deputy Chief There are so many other gentlcmen who
Minister is being mentioned on the floor | want to ask clarifications.

of the House. SHRI A. G. KULKARNI : Two last

MR. CHAIRMAN : Please do not points. Does all _this not sl.mw that the
mention anybody’s name. [ have already C.P.(M), ‘as Is being cnunciated by Mr.
asked him not to meniion names. Namb:oodllrlpad, want to break  the

Constitution from within, create chaos

SHRI A. P. CHATTERJEE : This | in the country and wreck the Central

apithet has to be expunged. Govcernment ultimately ? All the de-

. : - - mocracy-loving people will have to face
! tM-R' CHAIRMAN : I will consider it this situation. At the same time I want
ater. also 1o know as clarification from the

SHRI A. G. KULKARNI : I want to | Government whether 50 G.P.(M) goondas
say that Mr. Jyoti Basu has directed | attacked Mr. Ajoy Mookherjee. May I
the Secretary of the Home Department of | know what view the Government of India
West Bengal... take of all thiz ? Further I want to k-ow. .

: Please it down
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MR. CHAIKMAN : How can you go
on like this ? There are so many other
M zmbers o ptt their questions. You will
this way takc the whole day.

SHRI A. G. KULKARNI : Only the
last point. May I know whether the Gove-
rnment of Indit aie also aware whether,
in view of what the Home Minister of
Kerala has stated, all this is a strategy
of the G.P.(M) to wreck the adminiscraacn
in Kerala. Tlhere was firing in Kerala.
Two persons wi re killed yesterday. Taking
all these ihings into consideradon, may
I know whether che Government of
India will seriously consider the chaos,
intrusion and the subversive activities,
created by the C.P.(M) and create moral
pressure agains: these things ? -

SHRI Y. B. CGHAVAN : The hoa’ble |

Member has s'ated whatever he wanted
to say. He Las asked for very little
information. My only point, Sir, is that
the situation in West Bengal is certainly a
situation which is causing concern every-
where, and to us also. Under the cir-
cumstances, 1 chink the Chief Minister
is trying his bes to deal with the political
situation there. There is nothing that we
can constitutiorally do there. It is a
political situa_.ion and when the Chief
Minister himself, who is supposed to be
their leader, is dealing with the situation
in his own way, 1 think all that we can
do is to wish h m well.

SHRI KRISIHAN KANT : May I know
from che hon’ble Minister whecher the
attention of iUe Government has been
drawn to the stitement which the hon’ble
Chief Minister « f West Bengal made before
the Press Club of India wherein, besides
other things, h: also referred that these
acts of violenc happened mainly in the
Jabour and agricultural areas, which means
labour field. t means industrial and
agricultural prc duction has been affected
which is very vital and about which the
Government o  India should also be
very much coincerned. One thing which
he has said is hat 8o per cent. of these
were arranged by parties particularly
the Marxist Cemmunist. In the United
Front Government the C.P.(M) is one of
the parties. The public is suffering.
At places the followers of the Bangla
Congress are also suffering. Locting,
arson, violence and killings have been
going on. There are indications that
even womenfollz are not spared. May
I know from th:: hon’ble Mimster whether
itis not a fac that what the hon’ble
Chicf Mimister of West Bengal is doing
in Galcutta is perhaps be is dealing with

[2 DEG. 1969 ]

to & mailer of urgent 2128
public importance
the situation in his own way. But

similar incidents are being repeatcd by
the C.P.(M) in other parts of the country,
to which the Governiment of India cannot
shut their eyes. The subject is raised
in this House very often. May I know
what the Government of India is trying
to do to meet this situation in cther parts
of the country and to have a correct view
of the whole situation ?

SHRI Y. B. CHAVAN : As far as
the first part of the question is concerned,
Chief Minister, Mr. Ajoy Mookherjee,
did make certain statements to the press-
men in Delhi and we have no reascn to
disbelieve what the Chief Minister has
said. Certamly, he ts a responsible person
and when he is making certain statements
we must accept them with all the regard.

As for the situation in other parts of
the country also, we are watchful about
it. We have tried to give co-operation
to the State Governments whenever they
wanted help from us.

SHRI M. K. MOHTA (Rajasthan) :
Sir, the situation that has arisen because
of the fast of the Chief Minister of West
Bengal is, so far as is known to me, quite
unique in the history of the world. Heie
we have a very fantastic situation on our
hands where the Chief Minister of a
State is fasting as a protcst against the
failure of his own Government.

MR. CHAIRMAN : What
tion do you want ?

clarifica-

SHRI M. K. MOHTA : What I waat
to ask is, in such circumstances where
the administration has completely broken
down and the law and order situation
has completely broken down, why is the
Government of India relying on reports
from the West Bengal Government only ?
Why should not the Government of India
make its own enquiries about
the situaiion in the State, about the
lawlessness there, about the deeds of the
goondas, about the complicity of political
parties in such deeds, if any, and then
take such steps as are warranted to have
the law and order situation made normal
in the State ?

SHRI Y. B. CHAVAN : Sir, this is a
suggestion. Naturally the Government of
India also has to make a political assess-
ment of the situation. But when the
Chief Minister of the State is himself
aware of the situation and he is trying to
deal with the matter, it is no use merely
rushing into matters like this.
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SHRI A. P. CHATTERJEE : Sir,......

MR. CHAIRMAN : Mr. Rajnarain.
First 1 will have to take the names on
the Order Paper.

SHRI A. P. CHATTERJEE : Then I
may be called after the list is over.

Hon. Members stood up)

(Some
MR. CHAIRMAN : If time permits, I

will call you. Mr. Rajnarain.

s\ TRATTEN ¢ =E, FATR AOH
frazm sW@ F1 afuFR @A § &
aTT GZ9 A& wifd FTAW W@H R OTAA-
M 2 | a8 afae AE #Y &1 &

uF faed omed  gTa AR § ST

wrEan § 6 weams @ ® ol § 7
TEAMA & A HAeT FT & | TF "ia-
qfvey # TAE F ATEL FE FIT,
oF o0 w-faEs § W Fn aR @
Teanfy & woE F €T § AW OFET )
T AT FW IqH & | TREId FT TS
e 2 | WA ATk FE FO
FAA L At AR G ..

st guafa :  FT ITF WA F
AMATT 9T FATSERTT Wit |
st TIFAAFA ¢ AT FO Wfa &

afad | & wivg 8 @1 O 5w
@ gt ™ e | 9ae e
fF 29-10-69 FI UF AWIEH g
= ugo THo AW w1 fIAT T AT Iy
29-10-69 ¥ FAHIEH ¥ &Y @H 17
oA, a8 & AT GHA I AT 98T § ¢
“On the basis of the foregoing details,
the following points emerge : At the
Siripur  colliery, the C. P. I. (M) in
connivance with contractors, anti-
social elements and bad characters had
let loose a reign of violence, lawlessness
and terror between October 12 and 15.
They  have exploited their govern-
mental machmery to the full in this
connection.”’

12 ¥ GFK 15 IFGEC % @o Mo |

grfo (T@) F AW T@: AT, W
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Lo gw 3 T AR fifaed § oges
| fFE R g 3O R, st fafaet
9 Qe A W W ) R g
HTGIGIT F @F aIT FATTISy  qgh
45§, AT W) SEAI AR 909 § W

IEFEN B 9@ | qg WY awwl Fq«-
oAt e, 15 @i W A A

Y, 9T AT AN A7 § ST IgiA
RO T O - S s O
gz faar g ok o T @, o
F T &< & fagFr ¥ &= @ & s9
CFT B AR & 1 9 §¥ wud &%
fegnd & 1 939 X 9w @1 fAum @
oY 9 99 1 (A9 8, 7€ q€ e @
g | FGHF AL FE § IR a8 A wiey
T g2 fawm @1 99 & 1 SR g
a7 9 "7A Fr faev gwm o FaT
go S| !

SHRI A. P. CHATTERJEE : Sir, has

it anything to do with this Calling Attention
notice ?

ot AN : @F 0@ fFoawr
g W-AEad G, IR T v ?
Sqd gRIT 4§ J9N | g a9 ¥ Ig
AR F1 gfaeer WX 9 4T 2 W &
# AT 9EA O g8 e A gaw
I A o@n fmar @ 7 oo & 3g aiw
Fq HL O AAT §, g 39 TFE § ¢

“Armed C.P.M. and outside gang-
sters 1n hundreds attempted.

(Interruptions)

=t gamfd Ay 7g AR W afed
IgH  gemeq ey sk wEd  fgara
A g ey )

St UsATCAN ¢ § 98 S Fgar
g fa g are Fa1 WAty 2¢ 7Y &1 faar
g ? o faer g ar 5 9% 7 FrdaEy
g‘%lgmarrzsﬁm%m&wqgﬁ
|
| oft wafa o WIT @R W@ qfed o
' wewdw € IUWT 6 Alfew |
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oft TR 319 g7 F1 & A 7

St gwwfa ¢ &7 g v @
aTIHt & TR F W g |

&t IEFARUNT 2 9 A § Sy I8
fraza s v A o wex §, gl
AR g ot g wEawe § )

%t Qo Gto wewl : ag @F & T
g

st TRATCRO . g quEAd & 5 g
1942 Ft Fer s & g fow =
34 T gw smd F o ond 3 faw Ry
# fov 3 M3 #1 qar ¥« swwm, @
T qAT FEI 3 ? A FaA IMA A gF TG
2, 0% G I OFT.@GI T 1 OAR W
¥ ANT Frgerr &A1 § FTH FG & AT S
AN FgT W AW g, SAd g F AN
JAX TRw FH of @ ¢, fage § o @y
g, o™ oY @ g, oy # Y w®Y
¢ AT Forwar § ot wy & wfaw
g qIOIT AT FqIX AW FT qATA @ |

st wwrafa : @Y o9 I Ag HOA
qe g |

oY AL -2 Gt H AT I
TR ¥ qeT g g F 24t
;N FAI 700 AGL &o To 3o
(o) F g & W F To o THo
FIRLFAR I IMMI WA |...

SHRI A. P. CHATTERJEE : What
about the goondaism of the S. S. P. there—
notthe entire S. S. P., but the group guided
by him ?

St TRATCEM At SEEH -
qur F g% AR 7« sy 7g F¥ A
faet | IR gan foer @1 f§ @
TE FY gZNE g Fq aF @ FQ
@ 1 Il TR 9" uF | T §
fr oY o T 33 T F, I w9EA B
o '-ﬁ’oaﬂfo(@) F AN FEH "T@'
FWIW | I fag A€ g A

6—50 R. S./69
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g, S F 917 w1 IR F 919 39 5
T g | AR F i fafrev sy
3:312@3@@3.3@‘1'{@@0 qYo 311%0
(T) & @ 200 90 F fawga s@r
W & AR I F arg @w AHTIeT
g 98 & A A S § @R A
R emETEE arfe OF &7 §, faaR

| & @t e dro A (ww) F A ww

TH ¥ ATST-ATEEE A FAT AT § )
Tl 7 gfaa & BT AT F T/ IR AR
RN F wgArd 7 oS gfEm g, 9@ W
Fol FX A § | A wEX F@
€ |MWT i g R F WA =g
g o aar 3w ST Ay W A @MY
ST, AW F FoFT T AR 1 e
#1 f& ohr Wt © € o § o9 el
& wrr #7 fagR & o, O geW H
AT ST g I A wed, ar 9
oAl § oY W Y ZEOET ATY AR
IR I AfFT

SHRI A. P. CHATTERJEE : Mr.
Rajnarain threw his body weight about
in Asansol but to no effect.

St AT ¢ gaq wgr 6 faw
HTETES 3qG TAT I Y AIGL AT G
§ g qFr 917 ) F FoF A {a@
qAM FT &I 9T AT ..,

st gwmafa : sne @ gfed

st  TstAram ;. Don’t adopt the

way of Shrimati Alva g ¥qF  IqAY
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[t <rAraE)

F TAAA ) FW OIAR A F AT IR
Mg Piferd § g w@r g oAt
A FgAt & T o1 s wpait fRdt e
forfa % s & * faaw 4 qU
g1 3g sy & feufg % aX § § A
o+t sof @g @ faer § @ I
AR smE e faem g, A7 R OF faA
q 6 6 QT zAGEfFT o @ |
T Avg T WIF § Fgw Avgan g
Al W O Aty feafa, oF gfs fenfa
gar g WY § 1 W7 wEw qA owew sl
% fraf w7 &, o 5 @ faaw
o aar g e SER & S R F
faeg mf s =gaear & AU s
FET 95 W & | # Ig TAad A !
FqAT 9AT A G F FAA A 8
fe w9 A&7 Wy 1 W% well A fawArg
T @ v & a1 a7 HY e & 7
4 gumar § fF a=gmor age F o o
fe7 R A fafaer #7 &W
f& g fovamm awasa T AW A
g &, 99 fam 9 g afaser ¥ fag
FEI IEET 2 AT

sramafd : s=o1, qF AT AgAT
gaQfedaa #wife

| AT ;- SAT AG A Z@A
sarfa faddy & v wer el stAwe %
| § AN AT FAW W™ 1 A,
afegd qeat 4 E JAOT § | gL
WA H aEEd #fF ode do
gHo ¥ AST 7 wEw "t # 9T femn,
I 9T T Hq { IEr wfaat
& g

[ RAJYA SABHA ]

SHRI A.P.CHATTER]JEE : How many
S. S. P. goondas were there

St VAW ¢ AT g & GR
I |

o a matter of urgent 2434
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SHRI A. P. CHATTERJEE : We have
won by 25 thousand votes in Tallygunge
constitutency in spite of Mr. Rajnarain’s
propaganda.

S T : 3T ITq Fgr 940
fe ag @ ooufedl & quf 1 F
IS W FEFL & Fgar agan § v @<
FX ATH &6 qJOF T AGT IeT H
fratlg &2 sttt Y gfar ®v s

3...

SHRI K.P. SUBRAMANIA MENON :
Sir, how arc you allowing him to make a
big speech ?

SHRI A. P. CHATTERJEE : We should
also speak like that.

Y (AREO ¢ IGH TF A% AW
dar gf & f& wmAdr swer &1 gy
F faeg, a1 uww ¥ F fawg, =now
feor, @mE el AEE b /X
AEl & wregwr F farg w0
AT A4 T ST G FW & @ AW
qMF 9gT g, T ¢ fF sRr-er
framt & a3 e @, gfage w
T T AR A 3@ F AT gw fadior
g @r & ) qaIEAE gsard uE &)
Sar At gASO wRA 7 FE, € OA
FgAT A g fF s @ e et
qEET FT A% ara (Interruption)
=Fa FO AET & | o, gW AmEa
gfFammamar QT A T AR A
g W gAY wrawen & s g
qFS F A W oSAfag FET AR @
fr S FEgUAT &7 ¥ JuN €T HAY
¥ fEars FEEAT AEEdr AW A *
fod v geamr &t |

SHRI A. P. CHATTERJEE : What are

we discussing here ? Is it a decbate or
is it a QCalling-Attention ?

MR. CHAIRMAN : Please sit down,
Mr. Ctatterjee.
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Ht AAARER : STEAEE AT
ad @9 AE ¢ AR q@EH F FAERN
ﬁﬁﬁm&ra’hg ® AR 3a7 Faw fear
g g, .,

ot gwafa o sdfEFaT wifqo
" Interruptions)
SHRI A. P. GHATTERJEE : If you

cannot control
He is going on
15 all this ?

im, what is tiie use ?
‘peaking speaking. What

MR. GHAIRMVAN
Mr. Chatterjec.
Mr. Rajnarain

¢ Please sit down,
I have permitied him.
please be very brief.
S TARAATRAM : qY T GG qE-
F FATRL § T@ @ A AAFTA
g FOf fF o @ ] e
B A 9T A FT & few Famw )

(Interruption)

SHRI A. P CHATTERJEE
Chairman. ..

Mr.

MR. CHAIRMAN : Please sit down’
Mr. Chatierjee. I bave called him. Let
him speak. Mr. Rajnarain, please he
very brief.

st TRARCTr @ § QY faae S |
AT THaw Ffaad 7 Jgi o
JAT AT F F W EE, oA A wEr AR
feamar wgar g f& ol gwie &rv
F1E AT AT ALY 9T, Ho Gro UHo
& dr 7 gesr Aex  fEmm, @
FfA A, N 7 gard @I § AR
T F FAET A A e R R @
TR es afgar ¥ F oanu A}
qfe 7t T R E | A ga am

[ 2 DEC, 1969]

W Aag T e g A s &
fF smak & fo = g &Y aree
7 agr smed W) A afaed @ik
gﬂimﬁ @t gadr gfee g
&1 W fRar smem

(Interrupation)

to a matler of urgent
public importance

SR, MG TS qrE" #1927 dfo |
TH T Angar AT awar w@y @
fF ez d & we W QW 9] )

2436

w{t quafa : agq7 oF oF fiue
AT & A faz +@F w397 gEa o faar
g

S UTHRXAN : F FHAT g L AT
q4 qug 9O qr @ o Fgr a1 &
FT Twd 9 guyfear amom ) F
ATFT UG g w5 smaw www for
WX ® g FN wgar § 5 el
FgT & fFdto dto o dard FX @
g2 fF e F fa7 e 7 wUWR &}
TSI At AGT AR wEaE afe A
foat gfes &, 97 R s FGr AR
famose War #1 FifFad F aw
A9 ALY A W g &

st wamfa : aw s qfem

ot THATIAN : THo THo WMo &
FET | agl OF & afqma g

MR. CHAIRMAN : Mr. Rajnarain
please put your question to the Minister,

#Y TIRARTCIEOr ¢ § GIFIC & e
¥ @i Al Fgar g B =R anA
aTey TEATST & TR A ATy &v T @,
IAF I T AT FEAE FOO | F q1q
AT & | AER AT IAA 7 I A IWA
# drm ¥ Y a9 A T gFAT |
sAifq g &% o # JATAY T =var
g 5 d faweft oY g o o & we
A qG@AF qTAT g | Tg "o o THe
F FuEY, gHRY TG ST

SHRI A. P. CHATTERJEE We
will take up the challenge. Let us see.
On the floor of the House, let us take up
the challenge. )

sfy TR @ S aR o
frdy & akar
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ot gwefy . oeEToEor Sf, &/
dz I

st TsAREe o @ @R oFr
faer %1 @Wr<Er |

SHRIA.P.CHATTERJEE : Whyis he
bringing in the name of the Deputy
Chief Minister of West Bengal ? And
you are allowing him to go on like that.
We will take up the challenge. He is

attacking the Deputy Chief Minister of
our State.

St TR . F TF AT A FEAM
dF g | s Qo dro FSit gwd
faen &1 oy | @ F H T |
g gara frar @7 A wEET qgt
o aFd |

(Interruption)

SHRI A. P. CHATTERJEE : Why do
you bring in the Deputy Chief Minister
of my State ?

M IR oA fe i iw
fafreex aor A & 9vd® & @vad
g & AR AT Ty AT 1 o Fed
=t fafaeex # afegr e engr
(Interruption) By 7 amaEr g1 Eﬁ@
FL FZAT § | Qo Fro el U s o
S TE A |

=t awafas ¢ o g @w Ffaw )

st AW ;IR A g AG
g !
ot gafw ¢ oo s aTa R

ft IEETAN X OF AT ST
et § & ofvew s & e=v mi=
IR T A1 G e @ AR gw
foelt /@ =@ Hw 8 @ 1+ o W F
ST g1 @ ], S Ag A T ) @
ST #8T [z g WY &, St awr w & wr
&, W 7er ST #T IR 2Y @y R AR
AT S AT 9% g &Y Wr &, Imwr
o T F g fewll A @ wr 3o

[RAJYA SABHA |
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T | T e § AR Hro do o
gy &7 wewrdf & Wy 8, SERr sar
qg swE s ) & =pm R S
T gamfas dadm g fer | A8
FE T q SEAT |

SHRI Y. B. CHAVAN : Sir, before I
answer this question, I would like to
make ccrtain corrections in the statcment
that 1 have made. It is perhaps possible
that I have left out reading one part
of it. I will keep this copy for the in-
formation of the rcporters here. One

thing I said : A detailed report from
the State Government is awaited.

““The step taken by the Chief Minister
is indicative of his deep concern over
the deteriorating law and order situa-
tion in the State.  The Prime Minister
had invited him for a discussion in the
matter. Naturally, when the Chief
Minister met the Prime Mimister the
other day, the Prime Minister shared
the Chief Minister’s concern.”

This part of my statement I want to
put on record correctly.

5t TIFAITIIY
foar 2 1

SHRI Y. B. CHAVAN : As for the reply,
Sir, 1 really do not know what question
has been put to me which I can reply
because he has given only a detailed
account of...

: 9919 HAT A v

MR. CHAIRMAN : His question was
as to what steps the Central Government
is taking. That is the question.

oY TTARAAY : FZT F J AT oA
9%, ™9q IA?

sft awafy : 77 @aw gEar
g

SHRIY, B. CHAVAN : In this question,
as long as the duly constituted State
Government is functioning there, as long
as the Chief Minister himself is taking
note of the situation there, as long as he
is also trying to function constitutionally
and politically, as long as he has taken the
responsibility on him to rouse public
opinion and conscience of West Bengal,
I do not think any precipitate action is
expected of the Government of India.
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SHRI S. N. MISHRA (Bihar) : Mr. : constitutional remedy to a thing of this

Chairman, Bengal is suffering, and it
has been suffer ng for quite some time.
And we now find the Chief Minister of
Bengal is sufferin g with Bengal.  Aund
when some Men bers of the ruling party
expressed sympatities for the Chief Minister,
I was wondering to mysclf whether sym-
pathies are enocuzh. So far as my party
Is concerned, ! am expressing moral
support to the Chief Minister and not
merely sympathis. And I must say that
probably gg per :ent. of the people of the
country are in sympathy with the Chief
Minister. (Interr:ptions) 1 think that sym-
pathies mostly 11ean a kind of commi-
seration. The Chief Minister is braving
a difficult situat.on ; he requircs moral
support and I tiink g9 per cent. of the
people of the country have expressed
moral support fir the stand taken by the
Chief Minister.

Now, Mr. Ch drman, there are certain
elements in the situation which have to
be clearly under tood by this hon. House.
We find that r'he Chief Minister—not
an ordinary indi* idual-—is undertaking the
fast. That mears chat the Chief Minister,
though the heud of the Government
thought that thiough bis Government it
would be difficul ¢ deal with the situation,
that he canot fun :tion through the Govern-
ment to deal with the prevailing situation.

SHRIN. SRI11:.AMA REDDY (Mysore):
The Governme (t has failed.

SHRIS.N. M SHRA : When he wanted
to get rid of the Home Minister or when
he wanted to zive this vital portfolio
of Home to ano her person, he was pro-
bably not allowtd to do so. That being
s0, what we finl now is a Government
in a statc_of suspended animaticn. We
had carliec®knov 1 of legislatures being in
a state of sussended animation, but
what we find now~ in West Bengal is that
the Government 3 in a state of suspended
animation. On« may call it even a
Government in . state of near paralysis.

SHRI A. D. MANI (Madhya Pradesh) :
In a state of col/apse.

SHRI S. N. MISHRA : And even col-
lapse. Now, if that is so, what is the
constitutional re acdy ? Is absence of any
activity on the rart of the Parliament of
India a remedy ? I am not only thinking
of the Home Mir ister and the Government
in this matter ; Jhis is a situation which
has caused us 30 much concern as to
make us think 1/hether therc could be a

kind. Now, the hon. Home Minister
was plcased to say that the Chief Minister
is himself seized of the matter. But
what kind of ‘being seized of the matter’
is it when there are riots, loot, arson and
murder going all round ? I am not trying
to exaggerate things. I am not trying to
do anything of that kind. (Interruptions)
Now, Sir, what I want to stress is that,
in the meantime, all these things go on.
And not only that, the safyagrahi Chief
Minister himself has been attacked and
hurt, and one does not know whether
the Chief Minister can be adequately pro-
tected in the conditions which prevail
in Qalcutta today. We have got some
concern and we would like to be assured
that the Chief Minister is going to be
adequately protected.  Yesterday it was
probably a paper missile which hit the
Chief Minister, and one does not know
what other missiles are going to hit him.
So we would like to know what kind
of remedy is available to us when there is a
situation of this kind. Is thcre any con-
stitutional remedy or, if not, is there any
administrative remedy or, if that is also
not possible, is therc any satyagrahi remedy
that the Government can adopt in this
matter ? There must be some remedy.
We cannot just throw up our hands in
despair nor can the Home Minister be
allowed to be in the warm bath of com-
placency. The House cannot be in the
warm bath of complacency either. The
house will have to find some kind of a
remedy for this situation if the hon. Home
Minister or the Government of India is
not able to find any. At least this occurs
to me that there can be a resolution brought
up by the Government of India in both
the Houses cxpressing moral solidarity
with and support to, the Chief Minister
in the given situation. Particularly, I
would draw your attention to the special
position of the Council of States ; whether
we have got any function, any standing
in this matter or not ? We are called the
Council of States and you are our head—
whether we are only to sit back and help-
lessly look at the situation which confronts
us. Is that the position that we should
take ? Therefore I would most humbly
suggest  that, if the situation becomes
graver-——and there are portents that the
situation might become graver—than the
House should—I am only thinking aloud-—
the House should pass a resolution at least
expressing its opinion about the conditions
prevailing there and expressing our sup-
port to the Chief Minister. (Interruptions),
Now one other thing, Sir. We feecl
anxicty also on another account. The
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situation that has developed now in West
Beugal is nothing unexpected or unsus-
pected. Many farseeing persons had fore-
seen that this situation was bound to arise.
Particularly I must say, Sir, that the Chief
Minister seems to be a man of extraordinary
simplicity.  He should have thought
that this was exactly the situation which
was going to be crecated by the Govern-
ment which he was heading. No other
situation could have been produced by a
Government of this kind—it could only be
the situation which he was facing now.

SHRI ARJUN ARORA (Uttar Pra-
desh) : I may inform the hon. Leader of
the Opposition that such a situation arose
in undivided Bombay in 1956 when your
chairman, Mr. Morarji Desai, was the
Chief Minister there and he went on
hunger strike.

SHRI A. P. CHATTERJEE : Now

your reply to this.

SHRI S. N. MISHRA : I shall place
it in abler hands, in abler hands like
those of Mr. A. P. Chatterjee to deal
with it. The point here is that this Chief
Minister had made scrious allegations
against certain elements which happen
to be predominantly represented in the
Government which he heads. When
these clements were taking over the
Government there, we had absolutely
no illusions that this was the situation
which was going to be produced in West
Bengal. And now we have come to that
situation. This, in fact, is the result of
a strategy and I must give credit for this
to my hon. communist friends. I would
say that if they do not subscribe to the
strategy of decpening the crisis, they
are not communists at all. So they arc
very true to their creed. But now, Sir,
the matter for anxiety is that the Central
Government—this is the main point which
my friend, Mr. Bhupesh Gupta, would
reckon with—is also depending, like the
simple Chicf Minister of West Bengal,
on the elements which have faith in the
strategy of deepening the crisis, and
they are managing to exist with the support
of such elements. So you can imaginc
what is going to happen not only to West
Bengal but to the country as a whole.
This is the point, Sir, which 1 wanted
to make.

SHRI Y. B. CHAVAN : I must saY
Sir, that the hon. Member, instead of
puiting a question to me, made a speech »

e B o

[ RAJYA SABHA ]

i
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and I find that this exercise was an exer-
cise in contradictions. He started
with giving moral support to the Chicf
Minister and he was withdrawing it in
the latter part of his speech.

SHRI S. N. MISHRA : I have not
withdrawn it. Show me where I have
withdravn it.

"SHRI Y. B. CHAVAN : The point is
this. He asked what is the solution for
it, is there an administrative solution,
is there a constitutional solution or a
political solution.

SHRI S. N. MISHRA : Or a satyagrahi
solution.

SHRI ARJUN ARORA : You can go
and join him.

SHRI Y. B. CHAVAN : According to
me, Sir, there arc only two solutions for
a person working in the administration.
Onc is constitutional, and that is that the
Chief Minister must assert himself. He
must function as the Chief Minister.
He is there administratively to rule the
State. I mean, that is one thing. And
the other alternative is a political handling
of the matter. We are giving our sym-
pathics to the Chief Minister because
we know he is avoiding complications of
assertaining himself but he is trying to-cre-
ate public opinionin the State politically.
So this is anolher way of handling the
situation. Let us see how it develops.

MR. CHAIRMAN : I have received a
suggestion that only one hon. Member
from each party or group may be now
called for clarification because under
the rules calling attention ngtice motion
is not a debate. Therefore it Will be better
in the interests of the business of the
House that I call only one from each party
or group now.

SHRI G. RAMACHANDRAN (Nomi-
nated) : Sir, I do not understand...

s TS ¢ WA, IS A
Fifan g Fifan, s fegFuT %
ifsa

SHRI[ BHUPESH GUPTA (West Ben-
gal) Whichever tactics you follow I
shall be guided by it. Normally, a calling
attention nolice can be given cven by
a hundred Members ; there is no diffi-
culty. Actually what happens is as many
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people want to paricipate the first gentle-

man is called and then partywise people
are called and aft:r that if there is time |

others are also allowed so that the various
sections of opinion in the House are re-
flected.

SHRI SUNDER SINGH BHANDARLI :

That is not the »ractice here.

SHRI BHUPESH GUPTA : You may
alter the practicz ; I have no quarrel
with it.

st ATy s, gETT ey
o fEgT & | oF et gem d @
£ ) 9EE e ey Y X @ §
fr g & R fousedy @9 SRy
g 9= onTeiw TwE oswd e
# *w T§ qr uF fede @ i

SHRI A. P CHATTERJEE
further discussion.

st TeHrge - @fF S g dYo
il al Ui icafico it i ol

SHRI A. P CHATTERJLE : If we

go on discussiag here the West Bengal
Government annot function.

: No

MR. CHATRMAN : Probably [ have
not been prooserly understood.  Please
listen to me just for a moment. My
suggestion wes that out of the names in
the list as we'l as the names given to
me by hon. “Members I may select re-

preseututives  of the partics  and the
groups and call only those represen-
tatives. Othorwise it will be a debate

and the call ng attention rule says that
it i not a debate. :

=t et e s, wTiEw -
®F WY §, TF USAMHAZ U A & q
G

s wamafa @ eewT, v &3 wTEd |

SHRI G, RAMACHANDRAN : Sir, I
have a ques'ion 1o ask. Having allowed

discussion up to the point to which
you haw: allowed till now, how did
this wisdoi1  suddenly dawn upon
you. ..

MR. G.{AIRMAN This wisdom
dawnced upon me  hecause  ordinarily
not more than half an hour is taken

[2 DEC. 1969 ]
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in calling attention. The wisdom has
rightly dawned on me because the
Congress has asked for clarification,
Mr. Mishra has asked, Mr. Rajnarain
has asked and we have already taken
about one hour and there ix other busi-
ness too. Now, the existence of other
business makes me wiser and at this
time there was a suggestion from an
hon. Member of this House. It is
open to hon. Members of the House
to point out certain things and make
suggestions and 1 agree with that sug-
gestion unless you all want to convert
it into a debate or a discussion.

o TSR @ AW, SIS -
Fqu waq fod, @E a8 79 70 feae
AN

st wwefa : o1 @9 4F €
AFT FAT § !

SHRI B. XK. P. SINHA (Bihar) : Sir,
I do not understand the remark of a
very very respectable  and respected
Member that suddenly wisdom dawncd
upon you. The suggestion you have made
has not besn violated carlier beeanse
Members who have participated have
done on a partywise basis—one from the
SSP, one from the Opposition Gongress and
two from the Congress. Therefore the
suggestion that you have made is noi
the dawning of a new wisdom. I do
not know why such a language should
be used by a senior Member of Parlia-
ment.

SHRI S. N. MISHRA : It is hardly
proper that such a language sheuld
be used by a senior Mewmber and I would
also like to associate myself with the
remarks of the previous speaker.

THE LEADER OF THE HOUSH
(SHRI K. K. SHAH) : I wouid also
like that in future while using i
words in 1egard to the Chair we should
be very careful,

. 4
ot TR /W Sed (YA wR2Wm)
s, 90 TAX W @ A@fed 1 omrr
9T IO F AR FT &Y AW I F, WA

gw @’ ¥ awe o ar 3few

) wamfa g aifEE, «Ed Wl
®1 A4 ga fawr g, aw o #fgE
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St AT vt AN ¢ A, F oaTed
faazst agwa ¢ f5 wq omATEdw w7 |
O AT, At ATAA §EET A a9 WE
EA 1, e 5 ges ge St S
2 a% 1 AfEw, oiwe, W ow EfF o
AE AT | 39 9T T ar, sE, AR
gt & o ®19 e STy /WY F @A
21 9T I AT AT AT AN IO AR
St 9T gFew §ed 9t §, fgear 99
AT &, ITHT AT AT | T I5H TG
} qI §, SHT 2(TH ATYRT HTEAT TIAT
T 1 a1, «led, 37 Ay JgAar Jied

LU C 1 S IR O B i L T )
qm 5 4 el IR aedfaw dEy
FY FAT g, FIX THOF F L GF B
FEar g &l T R A wEe 9y A9
7 &1 wrfaw wwEd ) g8 quAl
faerd guwEr wifgg & ag wifew
o qvw 3 o ag feae T &0
F UFaT § A seifae e 7% A9
T@ AW AT §, FE T AW

TRy AT A 0 F T & g
ey & Fgar Gngan § 5 ogw A St
oft quw smawy ]/ T

s ewfa @7 aed st A
¥A A, AT A A OAY, wTR Y AT

Wt w6 AW : & oF gEE J
W § 1 AT v 3 fe o3 e
AT AT WS § SN FE GEET AAHY
qra A& WA €, A qudE et a9 @
F s ArET s A avm ¥ Qi
Ay ...

) wefd : ¥ ow oW FE
I have heen misunderstood.

off sw sy L L L AT owEa R
& s sToFY a1 g WAy &, oY saaly
WS F AT AAST ¢, 9] FE ® 7
L IO
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off gwmfa : 95 ug a6 w7 fF AEr
wa femsid v27 § | 9 737 ag Sed
g, a1 Y Tgr g fF 9w w& wg !

oY AT ;AT FS feERiE
A8} FC THAT T a% F FW 98T H Z,

SIGC

MR. CGHAIRMAN
dhyaya.

st faden aat (wem WRw) : WA
Qe 7, T AW E

: Dr. Chattopa-

ot wamfa @7 ¥ §fF g oAw
#tT gL gl & war gm, Sud g
T 9 g |
DR. DEBIPRASAD CHATTO-
PADHYAYA (West Bengal) Mr.
Chairman, Sir, I am going to say some-
thing which is rather touchy. I am
not going to say anything against the
United Front Geovernment of West
Bengal. It has been elected by the peo-
ple’s vote and so my contention is not
against the United Front Government
but the form of its acrivity or rather
the distorted form of its activity followed
by a particular section of it. So long
as the United Front Government re-
turned by the people serves the cause
ot the peaple we, as a democratic party,
support its objective but we are distressed
to note, extremely distressed to note
that

MR. CHAIRMAN
question.
distress.

: Please

put the
You need not

express your

DR. DEBIPRASAD CHATTOPA-

DHYAYA the siturton  in
est Bengal has been  deteriorating
for the last few months and now the

quesgion of people’s  interests  being
served is being  defeated. The way the
United Tront has functioned . ..

MR. CHAIRMAN
clarification

: What
that you want ?

i3 the

DR. DEBIPRASAD CHATTO-
PADHYAYA : I bhave some specific
questions to raise and I am coming 1o
them.
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SHRI BHUPI.SH GUPTA : 1Itis

just a manner «f presentation.

CHATTOPA-

DR. DEBIPRASAD
: United Front

DHYAYA The
Government is +loing a disservice to
the cause of th: pecople and it is in
that background that I would purt two
questions for clwification. Firstly, has
the Union Gove nment noted with due
care the statement of Mr. Sundarayya
on the proposed fast of Shri Ajoy Mu-
kherjec thac it © a conspiracy to topple
the Uniwed Frout Government in West
Bengal and ther2fore in case the West
Bengal Governrient falls  the struggle
of the so-called democracy will be
taken to the streets ?

So Mr. Sundarayya’s statement has
preceded this fast and hat is the chreat
of democracy of ihe streets. Now, people’s
democracy wcou d be democracy of the
sireets. May I kiow whether the Union
Government has noted it very carefully ?
The second quest on is, does the Govern-

ment see the i ter-connection  between
the statement of street democracy
uttered by Mr. Sundarayya and the

other thireat of - /recking the Constitution
from within. " "huy are very closely
connectcd. The threat of street demo-
cracy, rather a p. rt of it we have hecard
in the Curzon P.rk.

MR. CHAIR VAN Please
question.

put a

DR. DEBIPRASAD CHATTO-
PADHYAYA : This theory of conspiracy
we have heard. They said that they
entered the United Front Government
to subvert the (rovernment. Now it is
the conspiracy of the Government.
That is what they see. They see every-
where conspiracr.  First they saw it in
the Coneress. DMNow, the Congress cons-
piracy they do 1 ot see. They see , , ,

MR. CHAIRMAN : Please put 3

question.
DR. DEBIPRASAD CHATTO-
PADHYAYA : conspiracy on the

part of the Bergla Congress. All the
constituent pariners are having cons-
piracy a7ainst them. Like hydrophabia
they suffer from conspiracy-phebia. Now,
the conspirators are the constituents
within the party, the CPI and others.
So, I would request the Union Govern-
ment to nate Mr.  Sundarayya’s threat
of strect democricy. If the Gavernment
is toppled, it is toppled bv their own
conspiracy. Theu, there will be fighting
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in the street. Now it is a serious issue,
It is a constitutional issue. It should be
noted. I would like to remind the hon.
Minister that it was the Father of the
Nation who said that when parliamentary
measures and other legal measures
failed, the measure of mass Satyagraha
is a democratic act. 1 think Mr. Ajoy
Mukherjee, at long last, is chastened
and bhas been made wise by his bitter
experience and he has taken recourse
to the Gandbian path of mass Satyagraha,
which is supplemeniary to parliamentary
and constitutional measures. 1 want
i0 know what parliamentary measures
and constitutional measures, which ought
to have been preceded by this mass
Satyagraha, have bcen contemplated
or are being contemplated by the Union
Minister. It is a grave issue.

MR. CHAIRMAN : I think you have
alteady answered it.

SHRI Y. B. CHAVAN : Yes, I have
already answerd it.

sfy faiwa xat : sfme, v qy
wgigy gwe v fagq afdfeafa #v &
Tq W TRgeEriEdl @ dRdl g5 S9ar
1 @ gu AR AT F qr § qg T
I gar 2, 3N A gfeewn B IWA g
T3 W= aslt o W e O, T, feg
wafam & gl 49 5 3¢, W
H # gt JE AW fF e aw
Jme F 91w fafreet & s @Oy
FH F G A ® W & 1A &
T I AT AT BT qg A o< fraw
@ & 53w 7 oy Faw syl
# wae ¥ ¥ gu €, @ FO A
FAAT I ATy fFE THR FT IqTEEAH
wearT a3t o @ § W 7 o9 agi A
FE Y @A & g #E 0@ R @
g

SHRI Y. B. CHAVAN : He is ex-
pecting us to intervene and see that
the Government of West Bengal is
dismissed. This is what, really speaking
he wants us to do. There is no such
proposal because we know that the
Chief Minister himself is dealing with
the situation politically. It is ne use
trying to be brav- and make some brave
suggestion like that.
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=t wma Ao (gfomn) : & a9
a9 & gy frfree < wvea & ag gt w@ar
Rt g ugm s d )
< fafre & o 9 &9 s 8, @an-
g FE & fag, @ @y 97 SO« F
A F g A Aex w qbd, gl
o dro wrfe (ga) wR T G
TG FT HA, A AT AF ALYT AV FA
AR FEEE 9F @r 2 AR AR &
FANMR g § ff qaEiaw s s
€ 9T | AT X I a9 qT Ed
TZT FT, qT AT garare § o qdY grera
43T g T 5 ag A A arw g
F fog a4 g

SHRIY.B. CHAVAN : I have answered
this question also.

SHRI S. S. MARISWAMI (Tamil
Nadu) : Sir, hostile demonstrations
and shouting of pro-Jyoti Basu slogans
have been indulged in.  Also, there was
stone thiowing, chappal throwing, at-
lempting to set fire to the paadal, beating
the inmates, including fasling girls
and aged persons, continuously hotding
demonstrations  and calling names of
of the GM, ccc. Sir, these incidents
show that the police under Mr. Jyoti
Basu, will not take action to protect
che Chief Minister, whose life 15 in
constant dangtr; as it is seen in the news-
papers. In view of this, 1 would like
to know from the Home Minister whether
he would send the GCentral Reserve
Police or the Army to give necessary
protection  to that great son of Bengal.

SHRI Y. B. GHAVAN : The Chiel
Minister is the Chief Minister of the
State and h: should make all arrange-
ments for his protection. 1 do not know

[RAJYA SABHA]

how I can help in the matter. If he asks
for the help of the Central Resenve
Police, certainly I can send it.

SHRI § S. MARISWAMY Ac-
cording to the morning’s papers, when
the demonstrators entered the pandal,
beat up girls and aged persons and
when there was stones throwing and
chappal throwing on the Chief Minister,
the police was standing there and was
passive. They did not even raise a little
finger. Insuch a situation, i3 not the
duiy of the Central Government to see

that the great man’s life is protected?
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SHRI Y. B. GHAVAN : Itis a wender-
ful suggestion. My informaticn is that
the police are taking necessary steps.
I have said in the latter part of my state-
ment that the police are making arrange-
ments for the protection of the Chief
Minister.

SHRI BHUPESH GUPTA : What
Parliament can do in such a situation
is to wish well of the United Front and

the people of Bengal. Beyond that
nothing can be done. First of all, this
Parliament should wish well of the

United Front and the people of West
Bengal. There are certain  problems
facing the United Front, but it would
be wrong to cxaggeratc the incidents
that have taken place.  Unfortunately
some clashes between the parties, the
United Front and their supporters,
are taking place. It is a most unfortunate
thing which should be put an *nd to,
but let it not be said as if law and order
in West Bengal bhas completely broken
down, as if West Bengal today is not
within the pale of civilisation. Nething
of the sort.

SHRISUNDER SINGH BHANDARTI :

Lawlessness has  broken out.

SHRI BHUPESH GUPTA : Let me
say. Stray incidents arc taking place
and they have to be deplored. I am
cnc of those who do not like to bring
in the controversy of the United Front
and lord it on Parliament. Parliament
is busy with so many other things, in-
cluding the shifting of places and so on.
Therefore, I do not like it, but it should
nct be cxaggerated.

SHRI S. N. MISHRA : But you have

become now more Iimportant because
you provide support to the Govern-
ment.

SHR! BHUPESH GUPTA You

have gained in importance by defection.
Do you not see it ? If anybody is impor-
tant now, itis Mr Mishra. The moment
you go there, your importance is gone.

SHRT LOKANATH MISRA (Orissa):
You have a stop-gap importance.

SHRI BHUPESH GUPTA : I am
sure Mr. Misra is always a stop-gap
arrangement . Now, let us not, therefore,
worry. You are seized of the matler,
Do not exaggerate the incidents. As
far as the fastis concerned, it is a decision
of the Bangla Congress to start jt and
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the fast is led ny the most respected
leader not only of Bangla  Congress

but also of the people of West Bengal,
Mr Ajoy Mukherjee is not |

no doubt,
merely the nominal, titular Chief Minister.
He is the leader of the United Front
and he has becn made Chief Minister
by the unanimous agreement of the
United Tront symbolising the will of
the people of 3engal. That position
remains.  Ther fore, nothing should
be done which Jetracts from the poli-
tical, moral an|l constitutional authority
he enjoys. Theis ueis not that. Therefore,
Mr. Chavan ne'd not be worried about
that. .

Now, is the Home Minister aware
that Shri Ajoy Mukherjce has made it
very clear (1) that he wants the present
United Front Covernment to continue
with all the pa tics in ity (2) Shri Mu-
kberiee and leaders of other constituent
parties of the !Jnited Front, the CPI,
Bangla Congre s, SUG, Forwaid Bloc
and all others have said that there is no
proposal to take away the Police portfolio
from Mr. Jyoti Basu. There is no move
of that kind or .ny other kind. Therzfore
our friends here vho want to show concern
for Bengal shoul not try to make a wrong
suggestion.

sfi wafag Wi (IR RA) sy
98137, 37 ¥ fem B § w@wa w3
AT AT FT AT o § A I8 @t
QFT § 1

sir awafa -
Frg ST )

SHRI BHUP iSH GUPTA : This is
the position. Therefore, he should not
be brought in. Somebody has referred
to some stateme t by the General Secre-
tary of the CQPM that there is a cons-
piracy of what is called the CPI and
the Bangla QGongress to topple  the
United Front Ministry or to get rid of
the Marxists. 'This conspiracy exists
in the figment of imagination of some
peeple, it docs not exist there at all,
Do not try to hatch a conspiracy.

F5 ot A 3T @

SHRI A. P. CHATTERJEE : It may
be in Kerala, but not in West Bengal.

SHRI BHUP4SH GUPTA : As far
as we are conceined, we all want the
United tront Government to continue
as it is with the CPM on it. There is
no question about it. But we owe it to
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our conscience, we owe it to the country,
we owe it to the people that these un-
fortunate clashes which are taking place
among the parties of the United Front
must be put an end to here and now
at all costs. That is very important.
Mr. Chairman, in the present situation
we wani West gengal to be an  example
before the whole nation. Therefore, we
all want the United Front to go en
smoothly  without internal clashes.

to say anything more.
raised other things.
discussed in the

I do not want
My friends have
These things can be
United Front.

SHRI RAJNARAIN : So many times
they are discussed.

SHRI BHUPESH GUPTA : Mr.
Rajnarain is a prominent leader of the
SSP. Surely whatever he says should
be taken sericus note of by all of us.
Surely if he has a grievance, thatshould
be atiended to, but let us settle the prob-
lems of the United Front within the
framework of the United Front, within

our own family. Iet us no: bring this
problem here. This is all I say. Mr.
Chavan need not worry about it. The

people ¢f Bengal, the Upited Front
its constituent parties are quit: capzble
of solving the problem however vexing
or tormenting at the movement it may
be. T am sure in my mind that this
United Front of West Bengal will solve
this problem, overcome its difficulties
and become a monolith of unity of pro-
gressive and left democratic forces in
the country. With that confidence,
thank you very much for allowing me
time. Mr. Chavan, Parliament need not
worry. We wish well of the United Front.
Obviously we are concerned about Shri
Ajoy Mukhrjee’s health. I hope he is
keeping well. Naturally we would like
to see him as the head of the United Front
Government and along with all others
run the United Front as a symbol of
undisturbed, unhindered unity. This is
the commitment which we should all
undertake to day. -

SHRI SUNDAR SINGH BHANDARI:
Sir, has any question been put by him?

&t UMY : F q9e g A
AW DT F TF FIC O TEAT F
I2R ag guwd fear av f& W &AW
go UFo F HAITF H FIFL T IA F
I F agH F | I T AAGHT
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[+ wsTTE)
faawar 9a% Fgar wgar g fF 7 g
A T | g gL IR ¥ A o Yo |
Ago THo ATl H1 W fagr a1 5
T MR MY AT AT AT § -
1At w1 fET 1T J@HET FF A qqn-
™LA A QT gER 919 geATedd
qr A F o Jae 7R gf oty A & va
WA U IET qd & A@T | g A
argar g FF = wiw T gA @y wd
X gW ST% g1 99 & {70 g g

SHERI BHUPESH GUPTA : I state
this thing seriously. Even in the family
you sometimes quarrel. You have a
family. Does not your son quarrel some-
times? Does not your daughter quarrel
sometimes?  You do not bring it to the
Parliament or take it to the market place.
You settle it within the ambit of the family.
The United Front is quite capable and
we can settle all our problems within it.

SHRI Y. B. CHAVAN :1 do not
want to say much, but the eloquent speech
made by Mr. Bhupesh Gupta—now he
is leaving.

SHRI SUNDAR SINGH BHANDARI:
It was never meant for you to answer.
He only clarified his position.

SHRI BHUPESH GUPTA
hear as well from here.

: 1 can

SHRI Y. B. CHAVAN : You never
care to listen to others. Whenever he
speaks, he puts his hearing aid on. When
he has to listen he takes it off.

SHRI BHUPESH GUPTA :1Is he
right in making this interpretation about
the mechanical arrangement which is
concealed ?

SHRI Y. B. CHAVAN : Now I quite
agree that we should wish well of the
Chief Minister of West Bengal. At the
same time I can understand my friend’s
worry that domestic quarrels should be
solved domestically. Unfortunately they
have come into the open. That is our
difficulty. Tt is the fate of the people of
West Bengal which is at stake. That is
what really matter$ to us. He naturally
gave his apologia as to why he is in the
United Front still. It is his concern.

[ RAJYA SABHA ]

to a matter of urgent
public importance
SHRI MULKA GOBINDA REDDY :
(Mysore) : The situation in West Bengal
is very serious. There are lawlessness
arson and loot, crops are being loc ted and
the situation is so serious that the very
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l respected leader of West B ngal, Shri

Ajoy Mukherjee, who is the Chief Minister
has himself resorted to Satyagraha.
Eight out of the fourteen constituent
parties in the West Bengal United Front
Ministry are backing up the stand taken
by the Chief Minister. It is a very sensi-
tive area where espionage is taking place,
where agents provocateur are operating,
where arms are being smuggled into.
It is a very sensitive area and there is a
complete breakdown of the law and order
situation in West Bengal. I do not for
a moment ask for Central intervention,
but the Central Government should be
alert to the situation that is developing
in that place. I would like to know what
steps Government is taking in that res-
pect.

MR. CHAIRMAN
already replied to that.

SHRI Y. B. CHAVAN : Yes, I have
already replied to that.

MR. CHAIRMAN : Mr. Chatterjee’
He is the last speaker.

You have

ot TIAREEW WA, ga oF
orEE ATE AIET B 1 AWM WY
L N

SHRI CHITTA BASU (West Bengal) :
I want to say something.

MR. CHAIRMAN :
not there.

SHRI MAN SINGH VERMA : My
name 18 there.

SHRI GANESHI LAL CHAUDHARY:
My name is there, Sir.

st IR =Y faw 9g v agt
F @H T § AR WIRES WE & g

MR. CHAIRMAN : His name is not
in the list.

.8
Your name 1

SHRI RAJNARAIN : He should be
allowed.

SHRI BHUPESH GUPTA : Mr.
Chitta Basu should be allowed. He belongs
to the Forward Bloc which i3 a major
constituent part of the United Front.

MR. CHAIRMAN : I have called
Mr. Chatterjee.
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SHRI RAJN.RAIN : Mr. A
Chatterjee’s nam: 15 not in the list.

P.

MR. CHAIRVIAN : He had given
to me his nam>.

ot Ty ;A A A o g W
AT |
s aaafa : oW Y ZHY FA7 779G |

B u s G ra AR cl i e o )
g a Far g d A AT ;A E )

MR. CHAIRMAN : Mr. Chitta Basu,
did you ask me in my Chamber?

SHRI CHIT'A BASU : Yes, yes.

MR. CHAIR!IAN : All right.

SHRI GANES 1I LAL CHAUDHARI:
My name is also there, Sir.

Sy TIAATAAT 2 HAA, AT T
AME TS UF fAAS FT O ) W TF
9 aee # qF AR} Swadr gIfe F
g=rta @ St W T 59 veaw & fad 43
fr I <9 939 § A AT FfgF 91 AW
fipe agt geeq 999 3 5 gAH T W
ST &7 T Ay, WX 98 SEs
ST & wartaw & § @1 F wgm 5 W@
e &Y wfgan i3 afon # gifaa @
¥ fad wo fro Feoff #1 aa FhgF &
gud g fadn; fRar an, @7 @ A4
¥ 9 f5 g =1 ag7 9 TE g, -
fad o gqEAT | W91 § WO A A
wrfed |

SHRI A. P. (HATTERJEE : I want
a clarification fom the bon. Minister.
1 am not makin; a big speech. Will the
hon. Minister t:ll the House whether
he is aware that for the nine months
during which the: United Front Govern-
ment has been iistalled in West Bengal,
280 lakh acres of land have been distri-
buted among the landless, the lands
which have so loag, during the Congress
yule, were being Zrabbed by the Jotedars
through benami :nd other illegal means?
1t is the United I'ront Government which
has distributed «+80 lakh acres of land

among the landless taking recourse to
lawful means

{2 DEC. 1969 ]
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=t TRARER g8 FAT HEET F

AR A § 1 a8 awie fedz 7 & f5 afmw
T 7 g d - Ao
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SHRI A. P. CHATTERJEE : This

is a question.

MR. CHAIRMAN : 1 allow this.

SHRI RAJNARIAN : Why do you
allow this?

MR. CHAIRMAN : I allow this.

He says, this has beer done by peaceful
means.

SHRI A. P. CHATTERJEE
has been donme in West Bengal.
situation in West Bengal . . .

+ This
The

ot AR ¢ MIHT GATEGHT
2 B B¢ fraal #Y AT JacEEr
gt dr T ) agi faaq "o Mo Arfe
(z) & a4 § I7& qre SATar AT

g1

SHRI A. P. CHATTER]JEE : Let
us ignore what a fake socialist says.

oft UKAREAN : qT gART  AAEE
] g AfE@

SHRI A. P. CHATTERJEE : We
ignore what a fake socialist says.

SHRI  RAJNARAIN Lumpen
proletariat represented by Mr. Chatterjee.

SHRI BHUPESH GUPTA :On a
point of order. Is it permissible for Mr.
Rajnarain to say of Mr. Chatterjec who is
a very flourishing lawyer, that he is a
lumpen proletarian?

SHRI A. P. CHATTERJEE : Sir,
may I ask a question? You ignore Mr.
Rajnarain. We provide the wisdom, and
and we ignore Mr. Rajnarain.

MR. CHAIRMAN : You put the
question.
SHRI RAJNARAIN : We should
take, 4 o

(Intorrufrtions)
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SHRI A. P. CHATTERJEE : Is it SHRI A. P. CHATTERJEE : I am ask-

. not a fact that as far as the United Front
Government is concerned, during its nine
month’s rule, all the workers in the differ-
ent ‘industries including tea . . .

oY TR W fafree §
Xar fafqe@y 78 § | The  question

should be put to the Labour Minister.

SHRI1 A. P. CHATTERJEE : It was
due to the lawful activities of the United
Front Government in bringing the workers
and the employers together at the negoti-
ation table and because of this, during the
Iast nine months, all the workersin West
Bengal have got rise on an average of
Rs. 25 to Rs. 30 per month in their wages.
Is it or is it not a fact?

SHRI B. K. P. SINHA : Is it nine

months’ rule?
MR. CHAIRMAN : Do not interrupt.

SHRI A. P. CHATTER]JEE : One
million workers have benefited because
of the action of the United: Front Govern-
ment. Is it or is it not a fact ? The third
question is this . . ,

SHRI B. K. P. SINHA : Sir, I want
to ask for some clarification.

SHRI A. P. CHATERJEE : I am
asking for clarification. Will the hon.
Minister also say about this ? The hon.
Minister has gaid that Mr. Ajoy Mukher-
Jjee . ..

st TwATOAw ¢ AT o o o
(Two) 3l & ¥ 7 7 ATIW, AT
vy ©r Sifagd

SHRI A. P. CHATTERJEE : He
should deal with the question politically.
(Interruptions) 1 do not know because I
am asking for clarifications. You remem-
ber, Mr. Home Minister, that as far back
as 1959 , in Calcutta, 80 people in one

evening were shot dead during the food |

agitation ., . .

SHRI RAJNARAIN : In nine months?

SHRI A. P. CHATTERJEE : Hundreds

of people were shot dead in one evening
in -1959.

MR. CHAIRMAN

since.

ook

: It i3 ten years

ing for a clarification. In 1959 from Janu-
ary to April , hundreds of persons were
killed during the food agitation.

ot (AR SA, ¥T T 9
wEAl & A% o qro FTA F1 v G
gar | ‘

SHRI A. P, CHETTERJEE Will
the Hon. Home Minister tell the House
whether Mr. Ajoy Mukherjee who was

at that time in the Congress Cabinet
went on a hunger strike againit that ?

SHRI

RAJNARAIN After nine
months.
SHRI A. P. CHATTERJEE The

fourth clarification which I want is this
whether the law and order situation in
West Bengal i3 worse than the law and
order situation in Andhra where one Dr.
Bhaskar Rao, a Naxalite leader, was
tied to a tiee and without any lawful
process against him, was shot dead by
the police, and also many Naxalite peo-
ple in this fashion were arrested by the
police and were shot dead by the -
Andhra Government ? Do you think that
the law and order situation in West Bengal
is worse than the law and order situa-
tion in Andhra ?

The next clarification that I want is
this

A NN 9 WEE FT AT HTCH
FE & I g WKl AR FEAT
=T GaT g1 & )

MR, CHAIRMAN
that is enough.

SHRI A. P. CHATERJEE : I have
got some clarifications to be asked. Will
the hon. Home Minister tell us whether
the law and order situation in Gujarat
is worse or better than the law and  order
situation in west Bengal ? In  Gujarat
2000 Muslims were killed 1n  cold
blood and even now stabbing of
Muslims are going on there where a
Syndicate Government is installed. <

: Mr. Chatterjee

Lastly, i3 he or is he not aware that
his Ministry has put up a crime report
and in that crime report is it or is it not

. on recoed that as far as juvenile delin-

quency and other delinquencies are con-
cerned, Maharashtra leadsin the field ?
In Maharashtra during the Shiv Sena
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agitation Rs. 171 khs worth of property
- was wasted. And there is further this re-
port tmat in nine months, from January
to October, in Dielhi alone, 79 stabbing
cases leading to death occurred, herein
Delhi, under the nosc of the Home Mini-
ster there. Does le or does he not think
that the law and order situation in West
Bengal is worse than the law and order
situation in Maharashtra or Gujarat or
Dethi. . o

And finally, muy I also ask this ques-
tion ? What hapened here ? So much
is being said about women being molested

in the staie of West Bengal. The women '

of West Bengal have also already pro-

came to Delhi..

H UAHAATNAN ¢
g7

SHRI A.P. CHATTERJEE : Does he
think that the chastity of the women
of Delht is prizd less than the chastity
of the women cf West Bengal ? What
happened ? Und:r the nose of the Home
Ministry, molest: tion of wéomen went on
a mass scale in the Comex III camp ?
Does he still thirk that the law and order
situation in West Bengal is worse ? These
arc the questions. One by one he will
kindly answer th:m.

A B I A I

MR. CHAIRMAN : Thank you very
much. You sit down.

SHRI A. P. CHATTERJEE : I have
asked only for clarifications, not made
bombastic speeches with sound and fury.

SHRT Y, B. CHAVAN : Hon'ble
Member has askd for clarification about
matters on which, really speaking, I must
have some notice I will try to satisfy him
if he has a desire to be satisfied. Firstly, I
did not say that rhe United Front Govern-
ment has not done any good work.  They
may have done good work. But my trou-
ble is that the cr:dit for that work must go
to the Chief “Vinister, and that Chief
Minister is himsc If protesting against the
acts of his Gove  nment.

The other question the hon’ble Member
asked was whether Mr. Ajoy Mookherjee
undertook that fist in 1959. They could
have put this c¢uestion to him when they
accepted him os their leader, Why are
you asking me ¥ You should have asked
this question wh»n you accepted him as
your leader.

[2 DEC. 1969 ]

lo a matter of urgent
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As far as the comparison with other
State Governments is concerned, Sir, we
do not want to compare any one State
with the other State Governments, Every
Stae Government will have to be Judged
on its own performance. If the other
State Governments have failed they will
be held responsible, ’

_ He asked me about juvenile delinquency
in the State of Maharashtra. I confess
that there is juvenile delinquency in Maha -
rashtra. But my major worry is about

adult delinquency in West Bengal, What
can I do?

SHRI CHITTA BASU : Mr. Chajrman

Sir, unfortunately in West B
tested. What hajpened when Comex III ! ; S, ongal there

have been inter-party clashes. The disrup-
tive attitude of the Communist Party
(Marxist) was responsible for the inter-
party clashes in West Bengal. They have
not only maintained an attitude of sectari-
anism, partisanship and disruption they
have aiso utilised ihe Government machi-
nery to further their party ends .

(Interruption by an hon’ble Member)

h'MR' CHAIRMAN : Do not disturb
im,

SHRI CHITTA BASU : If you have
got the courage, then stand up and talk.
Sir, I will ask for a clarification. Becayse
of this law and order situation there has
been a mass campaign launched by the
different political parties in the State
demanding that the C.P. (M) should
refrain from disruptive activities, that
they should not disrupt the United Front
because the United Front in West Bengal
can alone today provide not only a stable
Governmegt but can ensure certain mass
media relief and speedy redressal of the
grievances of the people. Mr, Ajoy Moo-
kherjee, the most respected and widely
acclaimed leader of West Bengal, has
undertaken a progromme of mass fasting
as part of that mass campaign in the
State of West Bengal,

Now, Mr, Chairman, may I ask from
the bon’ble Home Minister in this back-
ground whether he has taken note of his
marked change in the political situation in
West Bengal where people are being relied
upon and certain parties are relying upon
the verdict of the people? It is through
mass education of the people that disrup-
tion to the United Front Government and
ithe sectarian policies of the C. P. (M) can
be defeated and combated. May I know
from the hon’ble Home Minister whether
he can assure this House and the country-
men outside that they will refrain from
taking resort to wire-pulling refrain from
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making the slightest effort at interfering
with the domestic politics of West Bengal?
The politics of West Bengal should be
solved by the people of West Bengal who
are sophisticated, who are politically
conicious; they can do their things them-
selves, They mean their job better than
others

Mr. Chairman, in this connection it is
also to be noted that this kind of mass
movement now being launched by other
parties cannot be deemed always as an
anti-people movement as is supposed to
be made out by the C.P. (M).C, P. (M)
are the disruptors. They "are causing
disruption and they are causing harm to
the United Front, thereby causing harm
to the people of West Bengal and are
acting and playing in the hands of the
vest interest.

SHRI Y. B. CHAVAN : I have nothing
to answer to this,

RE WITHDRAWAL OF ALLEGA-

TION AGAINST SHRI KARUNA-

NIDHI, CHIEF MINISTER OF

TAMIL NADU

SHRI LOKANATH MISRA (Orissa) :
Mr. Chairman, Sir, on 21-11-69 while
moving the non-official Resolution I had
made certain remarks regarding conces-
sions to Mr. Karunanidhi, the Chief
Minister of Tamil Nadu. I have seen his
contradiction in the newspapers, and
having seen his contradiction, I accept his
statement, Therefore, I withdraw what-
ever I had said in this connectien,

SHRI THILLAI VILLALAN (Tamil
Nadu) : T want to add only one sen-
tence .

SHRI A. P. CHATTERJEE; (West
Bengal) : But the Home Minister has
gone away.

MR. CHAIRMAN : Heis not needed
Now.

SHRI THILLAI VILLALAN: . . .
I am very glad that the hon’ble Member,
Mr. Lokanath Misra, has withdrawn bis
hasty and false allegation against Mr.
Karunanidhi who is not only the Chief
Minister of Tamil Nadu but also the
Chairman of the Dravida Munnetra
Kazhgam .,

MR. CHAIRMAN : He has withdrawn
now and you have complimented him.

[IRAJYA SABHA ]
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SHRI THILLAI VILLALAN : ... I
want to add one sentence, H: is not only
the Chief Minister of Tamil Nadu but
also the Chairman of the Dravida Mun-
netra Kazhgam. I am very glad that he
has withd -awn what he said. But I expect

one thing from him .

MR. CHAIRMAN : But this should be
the last thing that you should say.

SHRI THILLAI VILLALAN : ... he
should send his regret and an apology to
the Chief Minister, Mr. Karunanidhi,
directly, Mr. Chairman.

SHRI LOKANATH MISRA : No

That is never done.

PAPERS LAID ON THE TABLE

NOTIFICATIONS OF THE MINISTRY OF
HearLtH, FaMiLy PLANNING anD Ursaw
DEVELOPMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, on behalf of Shri K. K.
Shah, I beg to lay on the Table—

(a) A copy of the Ministry of Health, *
Family Planning and Urban Develop-
ment (Department of Health and
Urban Development) Notification G.
S. R, No. 1533, dated the 8th July,
1968, (in English), publishing the Pre-
vention of Food Adulteration (Amend-
ment) Rules, 1968 under sub-section (2)
of section 23 of the prevention of Food
Adulteration Act, 1954, together with
a statement showing the reasons for the
delay in laying it on the Table of the
House. [Placed in Library. see No. LT-
1940/69].

(b) A copy ecach of the following
notifications of the Ministry of Health
and Family Planning and Works,
Housing and Urban Development
(Department of Health) :em

(i) Notification G. S. R. No. 2163,
dated the 2nd December, 1968 (in
English), publishing a corrigendum
to Government Notification G. S. R,
No. 1533, dated the 8th July, 1968,
together with a statement showing
the reasons for the delay in laying it
on the Table of the House.

(ii) Notification G. S. R. No. 1764,
dated the 18th July, 1969 (in English)
publishing a corrigendum to Govern-
ment Notification G. §. R. No. 1533,
dated the 8th July, 1968, togecther



